NATIONAL COMPANY LAW TRIBUNAL
COURT-I, MUMBAI BENCH

Item 27
IA 589/2023 IN C.P.(IB)1063/MB/2019

CORAM:
SH. SHYAM BABU GAUTAM SHRI H.V. SUBBA RAO
HON’BLE MEMBER (T) HON’BLE MEMBER (J)

ORDER SHEET OF THE HEARING ON 20.02.2023

NAME OF THE PARTIES: INDUSTRIAL ENGINEERING WORKS
VS
SKY BUILD PVT LTD

Appearance (via video-conference):
For the Applicant : Adv. AvinashKhanolkara/w Adv.

Ashwini Gawdei/b ASR & Associates
For the Respondent : None present

Section 7 of the IBC, 2016

ORDER

IA 589/2023
This is an application filed by the Applicant being the Resolution Professional,

upon perusal of the application it is observed that the CIRP was initiated
against the Corporate Debtor vide order dt. 13.12.2019. The applicant submits
that upon invitation of claims, only one claim i.e. of the original petitioner was
received and thus the CoC was formed with only one member. Thereafter, in
May 2020 the managing director of the Corporate Debtor Mr. Suresh Shrrof
passed away therefore the applicant could not procure any further details
about the Corporate Debtor. The CoC during the 3t meeting took note of the
aforesaid facts and resolved for withdrawal of CIRP of the Corporate Debtor by
100% vote. Accordingly, the applicant filed IA 2397 /2020 under section 12 A of
the code which was subsequently dismissed for want of prosecution as the

applicant was suffering from ill health. In the above backdrop the applicant has



filed the present application afresh for withdrawal of the CIRP of the Corporate
Debtor i.e. M/s Sky built Pvt. Ltd. Taking note of the aforesaid circumstances
we condone the delay in filing the aforesaid application and set the Corporate
Debtor out of the rigor of the CIRP. The aforesaid Interlocutory application
589/2023 is allowed and Company Petition 1063 of 2019 stands closed. File be

consigned to record.

Sd/- Sd/-
SHYAM BABU GAUTAM SHRI H.V. SUBBA RAO
Member (Technical) Member (Judicial)

Jagdish



